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Versus 

State of Andhra Pradesh & Others sss es Respondents 
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No.19 of 2023. 

3. Letter addressed to the Mines & Geology Departmert, 4-5 

Machilipatnam, Krishna District on 29.04.2024 to submit the 
quantity of Soil / Busaka excavated from the pits / 
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Report of A.P. Pollution Control Board in compliance to the Hon’ble N.G.T (SZ), 
Chennai order dated.01.04.2024issued in O.A. No.19 of 2023 and I.A. No. 51 of 

2023 (SZ) filed by Sri Kotari Muralidhar Babu. 

It is to submit that an original application filed in O.A.No.19 of 2023 (SZ) by Sri Kotari 

Muralidhar Babu complaining massive illegal soil and sand mining, has become a threat 

to the Environment, Agriculture and safety of the people, carried out in Sy.Nos.87-1, 87- 
2A, 88-2, 86-1A, 88-4A, 88- 4B, 65-5A, 65-5B, 68-2B, 95-2, 85-1A & 89-3B of 
Kappaladoddi V) Guduru (M), Krishna District. 

The applicant Sri Kotari Muralidhar Babu has field 1.A. No.51 of 2023 in O.A. No. 19 of 

2023 (SZ) alleging that illegal mining activity is being continued in the said area. The 
Hon’ble N.G.T (SZ), Chennai has issued directions on 22.08.2023 to the Mines & 

Geology Department, SEIAA and APPCB for furnishing individual reports regarding the 
action taken by them for the alleged violations mentioned in the application, including 

the levy of compensation, etc. 

In this regard, it is to submit that on receipt of the Hon’ble N.G.T directions 

dated.22.08.2023, the RO, Vijayawada has addressed a letter on 08.09.2023 to the DD, 
Mines & Geology Department, Krishna District for taking action for stoppage of the 
illegal mining activity and also requested to submit detailed report to levy of 
Environmental Compensation to the operators of the illegal mining units. 

It is reiterated that the Board has not issued CTE / CTO to any of the private parties for 
carrying out the mining operations in the above said area. Further, it is to humbly submit 

that the Board has also requested the Revenue authorities viz. Revenue Divisional 

Officer (RDO), Machilipatnam and Tahasildar, Guduru, Krishna District on 08.09.2023 

for taking action against the illegal mining activity not only in the application mentioned 

areas but even other potential mining areas in their jurisdiction. 

The Board has submitted its status report dated.09.10.2023 to the Hon’ble N.G.T (SZ) 
duly informing the action taken by the Board. 

The case was listed on 01.04.2024 and the Hon'ble N.G.T directed the following: 

“Despite our earlier order dated 22.08.2023, it appears that there 

have been no steps taken either by the SEIAA - Andhra Pradesh or 
by the Andhra Pradesh Pollution Control Board who has been 

delegated with the powers as mentioned by the learned counsel 
appearing for the SEIAA — Andhra Pradesh”. 

It is further humbly submit that the Board officials inspected the above said area on 

27.04.2024 and observed that there is no mining activity at the above said area. 

The Board has addressed a letter to the District Mines & Geology Officer, Department of 

Mines & Geology on 29.04.2024 to submit detailed report along with the quantity of Soil 
/ Busaka excavated from the pits / agricultural lands for levy of Environmental 
Compensation (EC) to the operators of the illegal mining units. 

- \ 
ENVIRONMENTAL ENGINEER 

ENVIRONMENTAL ENGINEER 
A.P. Pollution Control Board 
Regional Cffics, Vijayawada 
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Item No.04:- 

BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

(Through Video Conference) 

Original Application No. 19 of 2023(SZ) & 

LA. N o. 51 of 2023(SZ) 

IN THE MATTER OF: 

Kotari Muralidhar Babu, 

Andhra Pradesh. 

... Applicant(s) 

State of Andhra Pradesh, 

Rep. by its Chief Secretar 
Andhra Pradesh and Or 

...Respondent(s) 

Date of hearing: 01.04.2 

CORAM: 

HON’BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER 

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER 

For Applicant(s): Ms. Renuka Devi. 

For Respondent(s): Mrs. Madhuri Donti Reddy for R1, R2, R4 to R7. 

Mr. G.M. Syed Nurullah Sheriff for R3. 

Mr. Gautam S Raman for R8. 
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ORDER 

1. The interlocutory application [LA. No. 51 of 2023 (SZ)] for 

impleading the SEIAA - Andhra Pradesh and one Mr. Arepalli 

Rajanikath is allowed and they are impleaded as Respondents 

No.10 and 11 respectively. 

2. The learned counsel Mrs. Madhuri Donti Reddy accepts notice on 

behalf of Respondent No.10. 

3. Let the applicant furnish the ecessary requisites for taking notice 

to the 11 Respondent. 

4, Despite our oor a order. dated, 2 08 ae 
ae eo 

have been ne pes 

3, it appears that there 

- Andhra Pradesh 

5. The private respondents also have not yet filed their counter and 

seek short accommodation. 

6. Post the matter on 02.05.2024. 

Sd/- 
Smt. Justice PushpaSathyanarayana, JM 

Sd/- 
Dr. Satyagopal Korlapati, EM 

O.A. No.19/2023(SZ) & 
LA. No.51/2023(SZ) 
015* April, 2024. AD. 
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Sz Plot No.l, Opp: SEI, Sri Kanakadurga Officers’ Colony, Gurunanak Nagar, \ 

—, ANDHRA PRADESH POLLUTION CONTROL BOARD , 

’ REGIONAL OFFICE, VISAYAWADA. 

Vijayawada — $20 008. ACE 

— - setamnennoetesmmmsentt 
Ph: 0866-2543342 

Lr.No.0.A. No.19 of 2023/PCB/RO-VJA/2024- 6 7- —- Date.29.04.2024 
. - 

he District Mines & Geology Officer, 

Department of Mines & Geology, 

Machilipatnam, Krishna District. 

Sir, 

Sub: APPCB-RO-VJA- O.A. No. 19 of 2023.(SZ) filed by Sri Kotari Muralidhar 

Babu, H.No.1-7, Kappaladoddi (V), Guduru {M), Krishna District-The Horrble 

N.G.T Southern Bench, Chennai order datéed.22.08.2023-Quantity of Soil / 

Busaka excavated for levy of Compensation-Reg. 

Ref 4. OA. No. 19 of 2023 filed by Sri Kotari Muralidhar Babu, H.No. 1-7, 

Kappaladoddi (V), Guduru (M), Krishna District in the Hor'ble N.G.T. 

Southern Bench, Chennai. , 

2. The Hon'ble N.G.T orders in O.A. No. 19 of 2023 (SZ) & ILA. No. 51 of 

2023 (SZ), Dt.22.08.2023. 

3. T.O. letter dated.08.09.2023, letter addressed to the DD, Mines & 

Geology Department, Machilipatnam, Krishna District. 

4. Bodrd officials inspection of the illegal mining area on 27.04.2024. 
REENK 

It is to submit that a case vide O.A. No. 19 of 2023 has filed before the Hon'ble N.G.T 

(SZ) by Sri Kotari Muralidhar Babu, H.No. 1-7, Kappaladoddi (V), Guduru (M), Krishna 

District on illegal sand / sail mining from the agricultural lands in Sy.Nos. 87-1, 87-2A, 

88-2, 86-1A, 88-4A, 88-4B, 65-5A, 65-5B, 68-2B, 95-2, 85-1A, 89-3B in Kappaladoddi 

Village. 

This office vide notice dated.14.02.2023 has requested the Deputy Director, Mines & 

Geology Department not to issue work permits to the mining activity at Kappaladoddi 

Village until obtain Environmental Clearance (EC) from MoEF & CC, Gol and Consents 

(CTE & CTOs) from A.P. Pollution Control Board and also to place the applications of 

these mines. if received in District Level Sand Committee for review and to take suitable 

decision, as per the prevailing sand policy of the Govt. of Andhra Pradesh. 

Further, this office vide fetter dated.28.07.2023 requested the Deputy Director, Mines & 

Geology Department, Machilipatnam, Krishna District not to issue permits to the mining 

units not having valid consent of the APPCB. 

It is to Inform that the Hon'ble N.G.T vide order dated.22.08.2023 in O.A. No. 19 of 2023 

directed the following: ; 

“We direct the Department of Mines & Geology, SEIAA-Andhra Pradesh 

and also the Andhra Pradesh Pollution Control Board to file their individual 

reports regarding the action taken by them for the alleged violations 

mentioned in the application, including the levy of compensation, efc.,” 

A copy of the Hon'ble N.G.T order dated.22.08.2023 is herewith enclosed. 
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This office vide letier dated.08.09.2023 has requested the Mines & Geology 

Department, Krishna District, Machilipatnam to take stringent action on illegal mining 

duly enclosing the Hon'ble N.G.T order dated.22.08.2023 and also requested to submit 

detailed report to levy of Environmental Compensation to the operators of the illegal 

mining units (Copy enclosed). 

This office has not received any communication from the Mining Department till date. 

In view of the above, the Mines & Geology Depariment, Krishna District is hereby 

requested to submit detailed report along with quantity of Soil / Busaka excavated from 

the pits / agricultural lands for levy of Environmental Compensation (EC} to the 

operators of the illegal mining units. 

Treat this as most important. 

Enck A/a. 
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- Before the National Green Tribunal 

Principle Bench, New Delhi. 

Original Application No.19 of 2023 

Sri Kotari Muralidhar Babu 

a
 

Applicant 

Versus 
State of Andhra Pradesh & Others «Respondents 

INDEX 

S.No. Particulars Page No. 

1. Report of the APPCB in compliance to the Hon’ble 1-2 
N.G.T (SZ), Chennai Order dated.22.08.2023. 

2. Report submitted to the Member Secretary, APPCB, 3-4 
Vijayawada on 03.10.2023. 

3. Letter addressed to the DD, Mines & Geology 5-6 
Department, Machilipatnam, Krishna District on 
08.09.2023 to initiate necessary action on illegal 
mining. 

4. Letter addressed to the Revenue Divisional Officer 7 
(RDO), Machilipatnam, ‘Krishna District . on 
08.09.2023 to initiate necessary action on illegal 
mining. 

5. Letter addressed to the Tahasildar, Gudur Mandal, 8 
Krishna District on 08.09.2023 to initiate necessary 
action on illegal mining. 

Place : Vijayawada 

, 

A.P. Pollutign Control Board, 

Date : 09.10.2023. 

Regional office, Vijayawada.
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Report of A.P. Pollution Control Board in compliance to the Hon’ble 
N.G.T (SZ), Chennai order dated.22.08.2023issued in O.A. No.19 of 
2023 and I1.A. No. 51 of 2023 (SZ) filed by Sri Kotari Muralidhar 
Babu. 

It is to submit that an original application filed in O.A.No:19 of 2023 (SZ) 
by Sri Kotari Muralidhar Babu complaining massive illegal soil and sand 
mining, has become a threat to the Environment, Agriculture and Safety 
of the people, carried out in Sy.Nos.87-1, 87-2A, 88-2, 86-1A, 88-4A, 88- 
4B, 65-SA, 65-5B, 68-2B, 95-2, 85-1A & 89-3B of Kappaladoddi (Vv) 
Guduru (M), Krishna District in an extent of 30 Acres. 

| 

The said lands, in which illegal mining being carried out belongs to 
private parties for which.the Board has not issued CTE / CTO for 
carrying out the mining operations and as well the parties have not 
obtained Environmental Clearance (EC) for carrying out the sand and 
soil mining operations. 

| It is to submit that earlier, a complaint was filed before the Spandana 
programme by Sri Battina Hariram on 09.01.2023 on illegal mining soil 
and sand. In response to that the Mines & Geology Department, Govt, of 
A.P. has issued notice no.3590/VIG/2023, Dated.11.01/2023 to the 
private parties viz. Smt Balla Krishna Kumari, W/ o. Arjuna, 
Kappaladoddi (V), Guduru (M), Krishna District and Sri 
PillanagrovulaKondaiah, S/o. Yacob; Kappaladoddi (V), |Guduru (M), 
Krishna District. 

? 

The AD, Mines & Geology Department, Vijayawada has submitted a 
report to DD, Mines & Geology Department on 13.02.2023 in-connection 
with the O.A. No.19 of 2023 (SZ) informing that illegal mining was 
carried out by the above parties to the volume of 2660 Cubic meters and 
informed that they have not issued any quarry lease and temporary 
permits to the said parties for carrying out the mining operations.It was 
observed that the private Respondent nos. 8 & 9 were mentioned in the 
original application i.e., Srikarumanchi Kameswara Rao, Dodlapalem (V), 
Guduru(M), Krishna District and Sri Rajulapati Srinivas, Vuyyuru, 
Krishna District, alleging that they were involved in mining operations. 

The Board officials inspected the site on 11.02.2023 and made certain 
observations. The Board has been enquired with Tahasildar, Guduru for 
furnishing the information pertaining to the permissions given for 
excavation of sand and soil in the said area. The copy of the report 
dated.17.02.2023 is herewith enclosed. 

The applicant Sri Kotari Muralidhar Babu has field LA. No.51 of 2023 in 
O.A. No. 19 of 2023 (SZ) alleging that illegal mining activity is being 
continued in the said area. The Hon’ble N.G.T (SZ), Chennai has issued 
directions on 22.08.2023 to the Mines & Geology Department, SEIAA and 
APPCB for furnishing individual Action Taken Reports. 

In this regard, it is to submit that on receipt of the Hon’ble N.G.T 
directions dated.22.08.2023, the RO, Vijayawada has addressed a letter 
on 08.09.2023 to the DD, Mines & Geology Department, Krishna District 
for taking action on the illegal mining activity. It is reiterated that the 
Board has not issued CTE / CTO to any of the private parties for carrying 
out the mining operations in the above said area. Further, it is to 
humbly submit thatthe Board has also requested the Revenue 
authorities viz. Revenue Divisional Officer (RDO), Machilipatnam and 
Tahasildar, Guduru, Krishna District on 08.09.2023 for taking action
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against the illegal mining activity not only in the application mentioned ® 
areas but even other potential mining areas in their jurisdiction. 

This report is submitted for kind consideration. The APPCB will abide by 
all such directions as the Hon’ble Tribunal may deem fit and appropriate. 

Place:NiA ope wworclos 

A.P. Pollutibn Control Board 
Date: mq: }o.LO2% 

ENVIRONMENTAL ENGINEER 
AP. Pollution Control Board 
Regional Office, Vijayawada
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ee or - REGIONAL OFFICE, VIJAYAWADA. * 
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“ANB Vijayawada — 520-008. » 

==. ANDHRA PRADESH POLLUTION CONTROL BOARD RE 

Lifestyle for 
Environment 

Ph: 0866-2543542 

ee
 

Lr.N0:0.A.N6.19 of 2023/PCBIRO-VJAI2023- GO | ' Date.03.10.2023 
‘To: 
The Member Secretary. 
A-P. Pollution Control Board, 
‘Board Office, Vijayawada. 

Sir, 

Sub:, APPGB-RO-VJA+ The Hon’ble’N.G.T. Orders issued'in |.A. No. 517 of 2023 in 
0.A.No.19:0f 2023 (SZ) filed by Sti Kotari Muralidhar Babu, Kappaladoddi (V), 
Guduru (M), Krishna District against illegal soil and sand mining at 
Kappaladoddi (V), Guduru (M), Krishna District« Report submitted — Reg. 

Ref: 1. O.A. No. 19 of 2023 filed by Sri Kotari Muralidhar Babu, H.No. 1-7, 
Kappaladoddi (VV), Guduru (M), Krishna District in the Hon'ble N.G.T. 
Southern Betich, Chetinai 7 
T.O:Lr.No.8/PCB/RO-VJA/2023-1340, Dt17.02.2023., 
The Hon'ble N.G:T order dated.22.08.2023 jin 1.A.No.51 of 2023 in O.A. 
No, 19 0f2023, 
T.O.LF.No.8/PCB/RO-VWJA/2023-575; Dt.08.09.2023, 
T.O.Lr-No.8/PCB/RO-VJA/2023-576, Dt.08.09:2023. 
T.O:L.No,8/PCB/RO-VJA/2023-577: DL08.09-2023. OA

K 
ww
 

It isto submit that this office is if receipt of the directions of the Hon'ble N.G.7 issued in 
LA. No.S1 of 2023: in O.A. No.19 of 2023, vide reference 3° cited, for furnishing the 
individual report by A.P. Pollution Control Board inthe above matter. 

ln this regard, it is to submit that this: office submitted a report earlier, vide reference 2° 
cited along with the Parawise remarks (Copy énclosed). 

On. receipt of the directions in LA. No:51 of 2023 in O:A. No.19 of 2023, this office 
addressed letters to the DD; Mines & Geology Department and the Revenue authorities 
‘of Krishna District for taking further necessary action, vide réference 4! fo 6" cited, 

- Copies of letters are herewith enclosed. 

The Action Taken Report in the above matter is herewith submitted for kind perusal and 
for furnishing thé-inforation ‘to thé Hon'ble N.G.T (SZ). The matter is listed before the 
Hon'ble N.G-T on 05.10.2023. 

This iS Submitted for favour of kind information: 

Yours: ithfully, 

. Tie :-72,|\0 
Enct-Aya. ENVIRONMENTAL ENGINEER 

Copy-suibmitted to: 

1. The SEE (Legal), APPCB, BO, Vijayawada with a request to submit the 
report to'the-Hon‘ble N.G.17 in'the-above matter, 

2, The JCEE, APPCB,.ZO, Vifayawada for favour of kind information.
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Report of A.P. Pollution Coritrol Board’in compliance to the Hon'ble N.G.T 
(SZ), Chennai order dated.22.08.2023 issued in.O.A. No.19- of 2023 and LA. 
No, 51 of 2023 (SZ) tiled by Sri Kotari Muralidhar Babu. - 

It is to: submit that an ofiginat application filed in O:A.No.19 of 2023 (SZ) by Sri 
Kotari Muralidhar Babu: complaining massive illegal soit and sand mining, has 
become a threat to the Environment, Agriculture and Safety of the people, carried 
out in'Sy.Nos.87-1,.87:2A, 88-2, 86-14, 88-4A, 88-4B, 65-5A, 65-5B, 68-2B, 95-2, 
851A & 89-3B of Kappaladoddi (V), Guduru (M), Krishna District in an extent of 30 Acrés. . 

The:said lands, in which illegal mining: being carried out belongs to private parties 
for which the Board has not isswed CTE ¢ CTO for carrying out the mining 
operations and as well the parties have not obtained Environmental Clearance 
(EC) for catrying out the satid and soif mining opérations. , 

It is to submit that earlier, a complaint was filed béfore the Spandana programme 
by Sri Batiina Hariram on 09:01.2023 on illegal mining soil and sand. tm-response 
to that the Mines & Geology Department, Govt. of A.P. has issued notice 
no.3590/VIG/2023, Dated.11:07.2023 tothe private parties viz. Smt Balla Krishna 
Kumari, W/o. Atjuhia, Kappaladoddi (Vv), Gudurt.(M), Krishna. District and Sri 
Pillanagrovula Koridaiah, S/o. Yacob, Kappaladoddi (V),. Guduru (M), Krishna 
District. “ * 

The AD, Mires & Gedlogy Department; Vijayawada has subniitted a report to OD, 
Mines & Geology Department on 13.02.2023 in-connection with the O.A. No.19 of 
2023 (SZ) informing that illegal mining was carried out by the above parties to the 
volume: of 2660 Cubic meters.and informed that'they have not issued any quarry 
lease and temporary periits: to the. said parties: for carrying out the mining 
Operations. It was observed: that the. private Respondent nos. 8 & 9 were 
ventioned in the original application ie, Sri Karumanchi Kameswara Rao, 

Dodlapater(V), Guduru (M), Krishna Districtand Sri Rajulapati Srinivas, Vuyyuru, 
Krishna District,-alleging that they were-involved in-mining operations. 

The Board officials inspected the site on 11.02.2023 arid made certain 
observations. The Board hasbeen enquired with Tahasildar, Guduru for furnishing 
the information pertaining to the permissions given for excavatiorrof sand and soil 
in the:said area. The-copy of the réport dated.17.02.2023 is herewith enclosed. 

The applicant Sii Kotari Muralidhar Babu has field LA. No.51 of 2023 in O.A. No, 
49 of 2023 (SZ) alleging, that illegal mining activity is being continued in the said 
aréa.. The Hon'ble N.G.T (SZ), ‘Chennai has issued directions on 22.08.2023 to 
the Mines & Geology Department, SEIAA and APPCB' for furnishing individual 
Action Taken Reports. 

In this regard, it is to. submit that on receipt of the Hon’ble: N.G.T directions 
dated.22.08:2023, the RO, Vijayawada has addressed a letter-oh 08:09.:2023 to 
the DD, Mines & Geology Department, Krishna District for takirig action on the 
illegal mining. aetivity.. It is reiterated that the Board has-not issued CTE / CTO to 
any of the private parties for cartying out the mining eperations in the above said 
area. Further, it isto. humbly submit that the Board has. also requested the 
Revenue authorities viz. Revenue: Divisional Officer (RDO), Machilipatham and 
Tahasildar, Guduru;. Krishna District on 08.69.2023 for taking action against the 
illegal mining activity not only: in the application mentioned areas but even other 
potential mining‘areas intheir jurisdiction. 

RRR 
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ee REGIONAL OFFICE, VISAYAWADA. 

—_ ANDHRA PRADESH POLLUTION CONTROL BOARD = ; | lt, 
Lifestyle for 

Se Plot No.4l, Opp: SBI, Sit Kanakadurga ‘Officers’ Colony, Gurunanak Nagar, S id 

me Environment 
“ae Vijaynwada—~$20 008: ’ 

_ Ph: 0866-2543542 

“LE : 

Lr.Ne.S/PCBIRO-VJAI2023. 55, 7 Date.08.09.2023 
Fo 
The Deputy Director, 
Mines & Geology Départment, 
Krishna District, 
Machilipatnarn. 

Sir, 
Subs APPCB-RO-VJA- OA. No. 19: of 2023. (SZ) filed by Sti Kotari Muralidhar Babu, H.No1-7, Kappaladeddi (V),Guduru (My, Krishna District - The Hon’ble N.G-T Southem: Bench, Chennai order dated.22.08.2023 communicated to take Stringent-action or illegal mining — Rey. 

Refi 1, O.A. No. 19. of .2023 filed by Si Kotari Muralidhar Babu, H.No. 1-7, 
Kappaladoddi (V), Guduru'(M); Krishna. District in the Hon'ble N.G.T. Southern: Bench, Chennai. 

2. The Hon'ble: N.G.T ordérs Dt22:08.2023 in O:A. No. 19 of 2023 (SZ) & LA. No. 51 of 2023 (SZ), 

It is to submit that 4 case-vidé O.A. No. 19-0f 2023 has filed before the Hon'ble N.G.T 
(S8Z)-by:Sri Kotart Muralidhar Babu, H.No. 1-7, Kappaladoddi (V¥), Guduru (M), Krishna 
District on illegal sand:/-soil mining from the: agricultural lands in Sy.Nos. 887-1, 87-2A, 
88-2, 86-1A, 88-4A, 68-4B; 65-5A, 65-5B, 68-28, 95-2, 85-1 A, 89-3B and adjoining 
agricultural lands: in. Kappaladoddi village .and is affecting the: agricultural lands: and a 
reduction of the crop yield, . 

This office vide Hotice dated.14.02.2023 has requested the Deputy Director, Mines & 
Geology Department not to issue work permits to the mining activity at Kappaladoddi 
village Until Obtain’ Environmental Clearance (EC) and Consents (CTE & CTOs) from 
A.P. Pollution Control Board and also to place the applications. of these mines, if 
received in District Level Sand Committee ferreview and to take’suitable decision, 

Further, this-office. vide letter dated.28,07.2023 requested the Deputy Director, Mines & 
Geology Department, Machilipatnam, Krishna District not to issue permits to the mining units not havirig valid consent of the APPCB, 

It'isto inform that the Hon'ble NG. T video: ler dated.22.08:2023 in.O.A. No. 19 of 2023 
pronounced the following: 7 

“We direct the Department of Mines & Geology, SEIAA-Andhra Pradesh 
and-aiso the Andhra Pradésh Pollution Control ‘Board to file their individual 
reports: regarding the. action taken by them for the alleged violations 
mentioned inthe application; including the levy of compensation, etc.,” 

A copy ofthe Hon'ble N:G.T orderdated 22.08.2023 is herewith enclosed. 

Page 1 of 2
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In view of the above, the Mines & Geology Department, Krishna District is hereby 
requested to take immediate necessary action for stoppage of illegal mining activity at 
Kappaladoddi. (Vv), Gudur (MM); Krishna: District. tt is also requested to submit detailed 
report to levy of Environmental Compensation (EC) to the operators of the illegal mining 
units, 

Treat this as important. The case is posted or 05.10.2023 by the Hon'ble N.G:T. 
Yours faithfully, 

Aol 
End Ala, 7 | ENVIRONMENTAL ENGINEER 
Copy submitted to . 

- The Member'Secretary, APPCB, BO, Vijayawada for favour of kind information. 
The Collector & District Magistrate, Machilipatnam, Krishna District for favour of 
kind information . 

. The JGEEE, APPCB, ZO, Vijayawada for favour of Kind infortnation. 
The SEE (Legal), APPCB, BO; Vijayawada for favour of kind information, A@
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—- ANDHRA PRADESH POLLUTION CONTROL BOARD 45 os __ REGIONAL OFFICE, VISAVAWADA, yan Ras. Ta Plot No.41, Opp: SBI, Sri Kanakadnrea Officers’ Colony, Gurunanal- Nagar, YY, Lifestyle fe . 
ES Vijayawada 520 008. Wie? entste for “nena tens eens scntinmans...F i 0866-2543542 

Lr.No.8/PCB/RO-VJA/2023- SI5 ' Date.08.09.2023 
To oo The Revenue Divisional Officer (RDO), 
Machilipatnam, —_. 
Krishna District. 

ene 

Sif, 

Sub: APPCB-RO-WJA- O.A, No: 19 of 2023 (SZ) filed by Sti Kotari Muralidhar Babu, H.No;1-7, Kappaéladoddi (V), Guduru (M), Krishna District - The Hon’ble. NUG.T ‘Southern Bench, Chennai order dated.22.08.2023 communicated to take necessary action on illegal mining - Reg. 

Ref 1, OLA. No. 19-.oF 2623 filed by Sri Kotari Muralidhar Babu, H.No. 1-7, Kappaladoddi (V),. Guduru (M), Krishna District before the Hon'ble N.G.T. é Southern Bench, Chennai. 
2, The Hon'ble N.G.T order Dt22.08.2023 in OA, No. 19 of 2023 (SZ) & LA. aan No.-51 of 2023 (SZ), 

DORR, 

itis to. submit'that a case vide OA, No. 19 Of 2023 has filed before the Hon'ble N.G.T (SZ) by Sri Kétati Muralidhar Babu,H.No. 4-7, Kappaladoddi (V), Guduru' (M), Krishna District.on illegal sand / soil mining from the: agricultural lands in Sy.Nos. 887-1, 87-2A, 88-2, 86-1A, 88-4A, 88-4B, 65-5A, ‘65-5B, 68-2B, 95-2, &5-1A, 89-3B and adjoining ‘agricultural lands in Kappaladoddi Village and is affecting: the ‘agricultural lands and a reduction of the-erop yield, a . 

The Hon'ble N.G.T has: issued’ Stringent directions vide order dated.22.08.2023. The case is posted on 05.10:2023 by the: Hon'ble. N.G.T, A copy of the. order is herewith enclosed. 

AL The: Revenue Divisional Officer (RDO); Machilipatram, Krishna District is hereby requested. to take immediate necessary action for stoppage of illegal mining activity at ve Kappaladoddi(v), Gudur(M), Kristina. Distriet and submit Action Taken Report (ATR} to this: office withiré # days to ‘take further necessary action. It is also requested to take necessary action to stop suth kind of fllegal-mining not.only in the application mentioned areas -but evercin the other potential Mining areas. 

‘Treat this as important. 

Encl: Hon'ble NGT order dt'22.08,2023 __ ENVIRONME TALIENGINEER Copy submitted to ole JF 
1. The Collector & District Magistrate, Krishna District Machilipatnam for favour of kind Jnformation. | 

2. The JCEEE.. APPCB, ZO, Vijayawada for favour of kind inforrnation, 3. The SEE (Legal), APPCB, BQ, Mijavaw 
if] 23 / 
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Lr.No.8/PCB/RO-VJA/2023- 573.5 _Date.08.09.2023 

To 

The Tahasildar: 
‘Gudur Mandal, 
Krishna District. 

Sir, 

Sub: APPCB-RO-WJA- O.A. No. 49 of 2023 (SZ) filed by Sri Kotari Muralidhar 
Babu, H.No.1-7, Kappaladoddi (V), Gudtiru (M), Krishna District - The 
Hon'ble N.G:T Southern Bénch, ‘Chennai order dated.22.08.2023 
communicated to'take necessary action on illegal mining - Reg. 

Refi 1. O.A. No: 19° of 2023 filed by Sri Kotari Muralidhar Babu, H.No. 1-7, 
Kappaladoddi (V),. Guiduru (IM), Krishna District before the Hon'ble N.G.T. Southem Bench, Chennai, 

2. The Hon'ble N.G.T orders dt.22.08:2023 in O.A. No. 19 of 2023 (SZ) & . LA. No. 51 of 2023 (SZ). 
ae Rede: 

It is to submit that'a case vide O.A. No. 19:of 2023 has filed before the Hon'ble N.G.T (SZ) by Sti Kotari Muralidhar Babu, H.No. 4-7, Kappaladoddi (V), Guduitu (M), Krishna District on illegal sand:/ ‘soil mining from the agricultural lands: in Sy.Nos. 887-1, 87-24, 88-2, 86-1, 88-4A, 88-4B, 65-5A, 65-5B;. 68-28, 95-2, 85-1A, 89-3B and adjoining agricultural lands in Kappaladoddi Village: and is affecting the agricultural lands and a reduction:of the crop:yield, ; ; 

The Hon'ble. N.G:T Has issued stringent directions vide order dated.22.08.2023. The case is posted on 05.10:2023 by the Hon'ble N.G.T. A copy of the order is herewith enclosed.. , 

The. Tahasildar, Gudur Mandal, Kristina District is. hereby requested to take immediate necessary action for stoppage:of illegal mining activity at Kappaladoddi (V), Gudur (M), Krishna District. it is also requested to direct the Village Revenue Officers of Kappaladoddi village to take nécessary action in this matter and submit Action Taken Report (ATR) to this office within 7: daysto take furthernecessary action. 

Itis also requested to take nécessary-action to: stop. such kind of illegal mining not only in the application: meritioned areas but ever in the other potential mining areas in Gudur Mandal, ; 7 ; 
_ Tréat this:as important. : 

Yoursjfaithfully, 

ae Encl: Hon'ble NGT order dt 22.08.2023 "ENVIRON! NTT ENGINEER 

a 

Copy submitted to | 
1. The Collector & District Magistrate, Machilipatnarn, Krishna District for favour of 

‘kind information. : 

2. The JCEEE, APPGB;26; Vijayawada for" favour Of kind information. 
3. The SEE (Legal), APPCB, BO, Vilayawadadorfavour of kind information. 
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Photos of the APPCB Officials inspection conducted on 27.04.2024 at 

Kappaladoddi Village. 
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